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detailed-affidavit-on-police-encounters/
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https://www.jagran.com/jharkhand/sahibganj-human-chain-formed-for-cbi-investigation-
into-the-death-of-the-inspector-22376885.html
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Gauhati HC Orders Assam Govt To File Detailed Affidavit On

Alleged Fake Encounters In Assam
https://www.guwahatiplus.com/assam/gauhati-hc-orders-assam-govt-to-file-detailed-
affidavit-on-alleged-fake-encounters-in-assam

The Gauhati High Court (HC) has asked the Assam Government to file a detailed
affidavit on the alleged fake encounters being conducted in the State by Assam Police
since May last year. The detailed affidavit is to be filed by the Secretary (Home) or the
Additional Secretary (Home) within two weeks. The order was passed by a bench of
Chief Justices Sudhanshu Dhulia and Soumitra Saikia in response to a Public Interest
Litigation (PIL) filed by lawyer Arif Jwadder in December 2021, that says 80 alleged fake
encounters incidents have happened in Assam since May 2021, resulting in 28 deaths
and 48 injuries. Senior advocate and former Additional Solicitor General of India, Indira
Jaising on January 11, appeared on behalf of the petitioner who sought independent
probe into the alleged fake encounters in Assam. Advocate General of Assam Devajit
Lon Saikia appearing for the State informed that magisterial inquiry was being held.
Jaising, arguing for the matter, informed the Court that there is no such information
available and urged the Court to direct the State to upload FIRs on their website, if any
lodged. Lawyer Arif Jwadder has sought an order from the High Court for the
registration of an FIR in the alleged fake encounter cases and an independent
investigation by the Central Bureau of Investigation (CBI), a Special Investigation Team
(SIT) or a police team from another state, under the supervision of the Court. In his PIL,
Jwadder also sought a judicial inquiry by a sitting Judge of the Gauhati HC into the
alleged encounters and monetary compensation to the families of the victims after due
verification. Besides the State Government, Assam Police, the Department of Law and
Justice, National Human Rights Commission (NHRC) and the Assam Human Rights
Commission had been named as respondents in the petition. In July last year, Jwadder
had filed a complaint against such incidents with the NHRC. The commission had
sought a report from the Assam Police in September. In November, NHRC transferred
the case to the Assam Human Rights Commission.
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'Matter of serious concern’, Dhankhar says after CS, DGP

'skip' meeting for second time
https://www.thestatesman.com/bengal/matter-serious-concern-dhankhar-says-cs-dgp-
skip-meeting-second-time-1503038169.html

Few hours after West Bengal Chief Secretary HK Dwivedi, and DGP Manoj Malaviya
skipped their meeting with the Governor — second time in three days — a furious
Jagdeep Dhankhar criticised the two top government officials, saying it “has dealt a
spinal blow to the reputation of the services they belong”.

In a Twitter post on Wednesday, the Governor said: “It is a matter of very serious
concern. The Chief Secretary and the DGP of the state have chosen to boycott
meetings with the Governor in the last three days. This is serious incondonable
constitutional lapse and has dealt a spinal blow to the reputation of the services they
belong.”

“Their conduct as a matter of fact was observed by the National Human Rights
Commission that in the state of West Bengal there is law of the ruler and not the rule of
law. | have noticed that the chief secretary of the state aggravates his conduct habitually
by not responding and always taking a derogatory and diversionary route. These senior
officials rather than uphpolding the supremacy of the constitution and democratic values
have chosen to decimate the same,” he said.
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Gauhati High Court directs government to file affidavit on

alleged fake encounters
https://www.sentinelassam.com/guwahati-city/gauhati-high-court-directs-government-to-
file-affidavit-on-alleged-fake-encounters-572729

The Gauhati High Court has asked the Assam Government to file a detailed affidavit on
the alleged fake encounters orchestrated by Assam Police since May last year within
two weeks. The detailed counter affidavit is to be filed by the Secretary (Home) or
Additional Secretary (Home). Senior advocate and former Additional Solicitor General of
India, Indira Jaising appeared on behalf of the petitioner, who has sought an
independent probe into the alleged fake encounters in the State. The Attorney General
appearing for the State, informed that magisterial inquiry was conducted into these
alleged fake encounters. Jaising informed the court that there is no such information
available and urged the court to direct the State to upload FIRs on their website if FIRs
were lodged. Also Read - Shri Prasanna Kumar Barthakur Passes Away in Guwahati A
Public Interest Litigation (PIL) (86/2021) has been filed by Arif Md Yeasin Jwadder
under Article 226 of the Constitution of India in Gauhati High Court to issue an
appropriate writ or order or direction calling for the records on "fake encounter killings"
by police personnel. The petitioner also sought an order for registration of FIR for an
offence under section 302 of Indian Penal Code and for conducting an independent
investigation against the Assam Police personnel who are involved in all the fake
encounters by an independent agency like the Central Bureau of Investigation (CBI),
Special Investigation Team (SIT) or any other police team from another State under the
supervision of the Gauhati High Court. The PIL mentions that 80 such incidents had
happened in the State since May 2021, resulting in 28 deaths and leaving 48 people
injured. Also Read - Guwahati: LGBI Airport Reduces Parking Fee From January 10
The petitioner also sought a judicial inquiry by a sitting Judge of the Gauhati High Court
into the alleged encounters and monetary compensation to the families of the victims
after due verification. Besides the State Government, Assam Police, the Department of
Law and Justice, the National Human Rights Commission (NHRC) and the Assam
Human Rights Commission have been named as respondents in the petition. Also Read
- Roll out of Ethanol Blended Petrol (E10) across Northeastern States In July last year,
Jwadder had filed a complaint against such incidents with the National Human Rights
Commission (NHRC). The Commission had sought a report from the Assam Police in
September. In November, NHRC transferred the case to the Assam Human Rights
Commission. The complaint is still pending.
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‘Constitutional lapse’: Governor slams officials for skipping

meets
https://indianexpress.com/article/cities/kolkata/constitutional-lapse-governor-slams-
officials-for-skipping-meets-7720441/

GOVERNOR JAGDEEP Dhankhar on Wednesday expressed his “strong displeasure”
after state Chief Secretary H K Dwivedi and Director-General of Police Manoj Malaviya
skipped two scheduled meetings with him in three days and said there was a
“constitutional lapse”.

The strong reaction from the Governor came after the two top state government officials
did not attend a meeting convened by him earlier in the day. They skipped another
meeting with him on January 10. The meeting was convened to seek details on why
Leader of Opposition in the state Assembly Suvendu Adhikari was stopped by the police
from visiting Netai in Jhargram district on January 7 to attend a programme despite
obtaining permission for the same from Calcutta High Court.

“CS @MamataOfficial DGP @WBPolice ‘boycott’ WB Guv meeting (Re:LOP
@SuvenduWB Netai visit) for second time in 3 days — actionable incondonable
constitutional lapse by top officials @IASassociation @IPS_Association bearing out
observation @India_NHRC in WB ‘Law of Ruler not of Law’,” Dhankhar tweeted.

The Governor alleged that the two officials have not only “damaged the reputation of top
services” but also violated the “essence of democracy by defying his repeated calls for a
meeting.

“CS @MamataOfficial DGP @WBPolice conduct aggravated by lack of response and
habitual defiance of directives from Guv. Rather than ‘uphold the supremacy of the
Constitution and democratic values’ these officials @IASassociation @IPS_Association
have violated essence of democracy,” Dhankhar said in another tweet.

The Governor added that he would ensure that the chief secretary and the DGP “get
into constitutional groove”. “Constitutionally ordained ‘to preserve, protect and defend
the Constitution and the law’ would now ensure that CS @MamataOfficial DGP
@WBPolice get into constitutional groove. These officials @IASassociation

@IPS_Association have spinally damaged the reputation of top services,” he added.

Reacting to the Governor’s remarks, TMC spokesperson Saugata Roy said, “The
Governor has no other work than sending out tweets. The state government officers are
working in a difficult situation and addressing issues such as the Covid-19 situation. The
Governor should understand this.”



